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(b) if so, the main changes pro-
posed?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
question of revision of lists of Sche-
duled Castes and Scheduled Tribes is
still under consideration.
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Deportation of Pakistani Infiltrators

Dr. L. M. Singhvi:
*382. { Shri Prakash Vir Shastri:

Shri Surendranath Dwivedy:
Will the Minister of Home Affairs
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be pleased to state:

(a) whether it is a fact that it is
proposed to appoint tribunals for
ensuring a careful scrutiny of all
cases of deportation of persons dis-
covered to have illegally entered into
India from Pakistan; and

(b) if so, the reasons for the
appointment of such tribunals and
their powers and functions?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) In view of the magnitude of the
problem and the experience gained
over the last year or so, of dealing
with unlawful infiltration from Pakis-
tan, it was considered desirable to
create a special, independent machi-
nery for more effective disposal of
cases of Pakistani infiltrants in Assam.
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Gypsum Mines in Rajasthan

Shri Karni Singhji:
1°5""{Shri V. B. Deo:

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether the Fertilizers Cor-
poration of India Ltd. (Sindri Unit)
has taken on lease gypsum mines in
Rajasthan;

(b) if so, the number of mines to-
gether with their locations;

(c) the names of the places where
the Corporation has established its
offices for procurement of gypsum;

(d) the percentage of purity from
different mine centres from whure
gypsum is supplied to Sindri; and

(e) the percentage of the expendi-
ture incurred on the establishment of
the Corporation to the value of
gypsum obtained annually from these
mines?

The Minister of Petroleum and
Chemicals (Shri Hamayun Kabir):
(a) Yes.

(b) Four

(i) Kurla District.

(1) Kavas
(31) Uttarlai In Barmer
(sv) Sheokar

(c) Jodhpur

(d) The percentage of purity for
1962-63 were as follows:—

Percent
Kavas 8559
Uttarlai 8279
Kurla 8080
Sheokar 88- 29.

(e) 52.51 per cent (for 1962-63)
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